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mi11ion went into this question and I can 
quote the reference. bot time is not enou1h. 
It is in Chapter SS. When they looked into 
this question whether DA should be compen-
sated by kind. they found that it would not 
be feasible. Not only that, in certain insti· 
cutioni for instance. Railways, where this 
practice existed, that wu also given up, 
Therefore II Is 001 correct to say &bat we · 
have not considered it and we are not look· 
ing into it. 

MR. SPEAKER : Question Hour is 
over. 

WRITTEN ANSWERS TO QUESTIONS 

Hilda Leffl ln•estlptloa into 
Ramprb Desertlans 

•86. SHRI OIGAMBAR SINGH : 
SHRI N.E. HORO : Will the 

Minister of DEFENCE be pleased to state : 

(a) whether any hi1h-level imestiaation 
bad been made into the Ramgarh desertions 
and the gruesome sbootin1 of their comman-
dant; 

(b) if so, the number of soldiers descried, 
the quantity of ammunition l ~  from tbe 
armoury, the number of trucks comman-
dered by them; 

(c) the outcome of tbe investigation; 

(d) whether all the deserters have been 
apprehended and 1he trucks and arms and 
ammunition stolen by them recovered; 

( e) whether similar incidents also took 
place in Gujarat and Maharashtra Military 
Commands; 

(f) if ao, the details thereof; 

(I) the action taken to prevent such 
mutiny by the Military personnel particu-
larly the recruits; and 

{b) whether any fonip band or compi-
racy wu found ia these mutinous actions 'l 

THE MJNJSTER OP DEFENCE (SHIU 
R. VENKATARAMAN): (a) to (h) A 
Court of Inquiry i1 invatlptina into the 
ciroum1tance1 under which some army per-
sonnel including recruits indulged in acts of 
arou indi•cipline on 10.6.84 in Sikll Resi· 
mentsl Centre, Ramaarh, and the comman-
dant was •hot. Details reprdin1 number 
or soldiers, the quantity or arms and ammu-
nition, the number or vehicla and the aaen-
cies involved in theae incidents, will be 
available when the Court of Enquiry prec:eecl-
inp are completed. 

Reports of indiscipline have also been 
roceived from the Maharasbtra and Gujarat 
area. These incidents are also beina inve1-
tipted by a Court of Inquiry. 

Action bas been taken to apprise the 
army personnel correctly reprding the facts' 
about 1be situtation in Punjab and the tasks 
entrusted to the Army, Further measurH 
will be considered based on the findings of 
the Courts of Inquiry. 

Rise in Wholesale Price Jades 

*88. SHRJ SURAJ BHAN : 
SHRI ATAL BIHARI VAJPAYEE 

Will the Minister of FINANCE be pleased to 
state : 

(a) Whether during the nine weeks tnd-
inr on June 2, 1984 the wholesale rrice index 
rose by 2.46 per cent or by an annual rate 
or more than 16 per cenr despite a record 
out put or foodarains rollowiq two bumper 
harvests in succeasion; 

(b) The aver1&ge rate of rise in each or 
the three previous years and also during the 
period 1977 -78 and 1978-79; and 

(c) the number of times D.A. instalments 
(due to price rise) became due duriq the 
perio.:11 (i) April 1, t977 to March 31, 197!t; 
and (ii) April I, 1982 to March 31, 1984'1 

THE MINISTER OF FINANCE (SHRI 
PRANAB MUKHEllJEB) : (a) Durin1 the 
nine weeks endioa on June 2, 19$4 (i.e. bet-
ween 31-3-1984 cl 2-6-1984) the wholesale 
price index increased by 2.8 per cent. A 
larae part or this incr- reflecta normal --
sonal prmsure which are normally apected 
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to be revened in tbe courac of lbe yeara. It 
ia not appropriate therefore to project tbis 
rate of increaae in tbe first nine Ytccks to 
continue in tbe remainin1 weeks or the year 
10 obtain an annual rate or 16 per cent. The 
annual rate of inflation as on June 2, 1984 
(worked out on tbe basis of comparin1 the 
index on J11De 2, 1984 witb the index for the 
corresp0ndiq week ot 1 983) was 7 .3 per 
ceat. 

The averaae rate or rise i. e. averar:e index 
of all lbe week durin1 the year over the ave· 
rqe or the previous year. in tbe wholesale 
price index was u under:· 

1983-84 

1912-83 

1911-82 

1980-81 

1979-80 

1978-79 

1977-78 

Average rate 
of inflation 

9.3% 

2.6% 

9.3% 

18.2% 

. ~ ; 

No cb. 

S.2'-' 

(c) Under the existin1 system or compcn· 
sating Central Government employees for 
increases in tbe cost of living, a D.A. instal-
ment falls due for consideration for every 8 
points rise in the 12-monthly moving e ~ 
of tbe All India Consumer Price Index for 
Industrial Workers (bue 1960-100). On tbis 
basis, three instalments of D.A. became due 
durin1April,1 1977. to March 31, 1979 and 
twelve instalments between April 1, 1982 to 
March 31. 19is4. It may be noted- that since 
D A. i ~ l e  fall due OD the basis of an 
increase of 8 points, each successive D.A. 
ia1ta)mcnt e e~ due OD the basis or 8 
nnaller pcrcentaac increuc in prices. As 
such, the present formula leads 10 an 
increase in the frequency of D.A. instalments 
over lime. 
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